" _mentioned application(s) on 06=06~1294,

Soernar AWNISTRATIVE TRIBUNAL . -

. - o g s

Second .Floor, -7 -
Commercial Complex,
Indiranagar,
Bangalore-560.038,

Date'd';-.‘ 14JUN ‘:994

.~ T BAGALRE BENCH e

APPLICATIQN NUMBER: . 825 of 1994,
APPLICANTS: - RESPONDENTS: - ..

’Iib Sri.Venkatesha v/s. The Chief Sdpérintenﬁent,Céhtfal Telebraph

Office,Bangelore and Others.

. -

e Lo Dr.M.S.Nagaraja,Advocate,No. 11,

Second Floor,First Cross, . S
Sujatha Complex,Gandhiragar, - e
Bangalore-560009. .

2. . Sri.M.Vasudeva Rao,Add1.CGSC, - -
High Court Bldg,Bangalore-1l,

. e

Subject:~ Forwarding ef copies of the'OTders.passed,hy“tbew~',
Central administrative Triburial,Bangalore,

Please find enclosed herewith a copy of the $BDER/
STAY WRDER/INTERIM ORDER/, passed by this Tribunal.in the above

g)C_ g\%(\&){% R
B : ~  DEPUTY REGISTRAR (s
Jo¥ UDICIAL BRANGHES.
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CENTRAL ADMINISTRATIVE TRIBUNAL .
BANGALORE BENCH

0.A. NO.825/94

MONDAY THIS THE SIXTH DAY OF JUNE 1994
Shri Justice P.K. Shyamsundar ... Vice Chairman
Shri T.V. Ramanan ... Member [A]

Venkatesha,

Aged 32 years,

S/o Sri Narayanappa,

Nagamma Main Road,

Padarayanapurs,

Bangalore-560 026. «++ Applicant

[Py Advocate Dr. M.S. Nagarajal

1. The Chief Superintendent,
Central Telegraph Office,
Bangalore.

2. The Director,
Telecommunications,
Bangalore Area,
Bangalore-550 009.

3. Union of India represented by
Secretary «o Governments,
Ministry oI Communications,

New Delhi. : .. sRespondents

[By Advocate Shri M. Vasudeva Rao .
Addl. &ttanding Counsel for Central Govt.]

ORDER
Shri Justice P.K.Shyamasundar, Vice-Chairman:

Heard.

At our direction Shri M.Vasudeva Rao, learned

Addl. StandingCounsel takes notice on behalf of the

‘ - . respondents and we have heard him.

- '_ o //'. ’ ’
~ 2...This application relates tp‘alleged misappropria-

tidﬁ of STD amounts collected. We find that the appli-

“:jéaﬁf has not exhausted the remedy of filing revision
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‘artment will diséose of

cant till the dlSmoscl oﬁ

|
;51i
i
iia
1
|

petition which iﬁj open 4

CCs 1965.

[CCA] Rules,f
by us in O.A.

0.A. No.488/93,

42 -

N;.4sa/93{

we diswose of this

ﬁo him under Rule 29 of the
: ’ '

IThis is also the view taken
in

Following the decision

application by

directing the appﬁicant tQ exhaust the remedy of filing

a revision petition andz

far

i

ijif he has not done soO

he will do so witiin six weeks from the date of receipt

of a copy of thi! order

!

from the date of 'receipi

In the meanwhile we d

s

récover the

hnd if that is done, the dep-

ﬁthe same within three months

t of such revision petition.

irect the department not to

igedly collected by the appli-

amouE ts alle

AN

3. This applicafion

at ‘the adm1551on|stage 1ﬁself

sténds

the revision petition.

disposed of accordingly

No costs.
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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
— i .

BANGALORE BENCH
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Second Floor,

Commercial Complex,
Indiranagar;
BANGALORE~ 560 613,

Dated: 16NOV 1994
APPLICATIGN NO: ﬂ40? ‘#‘iﬁ)é&4'<6‘4f?g/4;4

APPLANTS:~ o /. é/w% SM'%; Ogﬁp/’z‘z;% dpex
V/s. . g .WM& 2 0f,
RESPONDENTS i~ |/ feehiih o

- -

e

B /, S/\mm V. Rao
Al C.G. S,

R X 13U -
@ /(—f'(\
2. . M S Naprey.

OIS N

’ L
/Vo-/i} TR )

Svgals. Colplex,
Tt Gt petlnsyn,

BW —356 0607,

Foiwarding mf cepies of the Order- Passed by the
Central Administratijve Tribunal,Bangalare.

Suhject :—

is Tribunal i, the above
mentioned application(s) on // MP‘ /Vi
Teeueo! ol

J6/nlat b

% DEPUTY \REGISTRAR
| - JUDICIAL BRANCHES
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}ln the Central Admlmstratlve Trlbunal

Bangalore Bench
Bangalore

Application Noaasm 199“

ORDER SHEET (contd)

Date

Office Notes Orders of Tribunal
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Central AdminiYtrative Tribunal
Bangalore Bench
Bangalore




